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Hon'ble Shri N.K.,Verma, Member (A) has
informed that he will not'sit in the Court No.IT

/today. Tﬁerefore; the case is édjourned to/9.9.96;

( V.N, Mehrotra )
Vice<Chairman

for admission.

Counsel for the @pplicant : Mr.J.K.Karn

Counsel for the respéndents Mr.J, N, Pandey

' . _ " to show-cause _
Issue notices to the respondents/as to why

" the applic@tion be not @dmitted for hearing, The

Written statement will be .filed within a month, List
on 9th of October,1996 for admission. The mitter shall
be finally diSposed'of @t the admission stag$ itself,

A o

( K.D.Saha ) - © ° ( V.N.Mehrotra )
Member (A) ‘ Vice-Chairmin
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Shri R.K ?‘;Cho::ubeyg (c‘_h‘é};e_arnad_ counsel f‘or.; the applica rzt.

Shri J.N. Pandey, the Sr. Standing Counsel;?or the

regpondents. o : ;

Heard. The facts of ths case is that;the son

' .
‘‘of the applicant ( Shri Hemant Kumar Karn)?appqared in the

preliminary examination, 96 conducted by ths U.P.S.C.-
He has -,;a.qualified to appear in the Civil Services
Main Examination. to be held in November, 96. In tagms'
of vat. of India, Deﬁartment of Post Letter No.

13- 7/91-UL/Sports, dated 7.7. 92,%ﬂ§@ financial assistance
1s granted to such children of postal employses who;
appearg in the All India Competetive Examinati m conduct%d %
by the U.P.5.C. The amount of financial assistancé which |
is Rs. 2000/- is granted on clearino the preliminary '

examination. The son of_the applicanf clearsd tha‘Civil’

Service Preliminary Examlnataon 1996 conducted by the

.

.U PeS.L. The applicant approachad the respondants For

"sanctien of financial agsistance in terms of Govt. of

India instructi ovs referred to above. He was Heplied t hat
his case will be conéidered when the wird will appear
in all papersand a certificats to the effedt is subhitted
to the raspondents (Annexre A/1).

2. Agarisved by this, the applicant has filed thls

application praying for issue of direct%on for immediate

paymant of incentive amount of Rs. 2000/ - anqﬁalso to

_ A Un :
ayard the exemplary cost in regard to Filingnapplication.

Contd...:’z/-
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'aﬁplicant-submits that although incentivs amount has
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3. Uriften‘stgtement’has been filed by the respondaents
in which it is stated that the applicént‘s case uas_
re-examined and incentive'émount of %. 2000/- uaéiqranted
on.13.9.96 and a chaque haébeen issysd in favour of tha
appl;ant v1da cheque No. E 490155 dated 1.10 96. A copy
of the sanction order has been.enclcsed as Annexu re R/1. -
4, Shri R.K. chéubey,-the learned counssl for the

bean sanctlonQBEt the cost of the lltladtlon should be

auardad since the apmllcant uas compalled to file this

appllcatnon,due to refusal QF the respondants to qrant

incentive amount initially.

}5. ‘ Consxderlng the avarments on rscord and the submissior

~af the learned counsel for the partlas, I am not 1ncllned

to award cost in this cass. The 1ncentive amount has

alpeady‘beén paid, The 0A has become infructuous and it

is accordimly diémiésed. .
| No costs.- | ' .

Member (A)




